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' The respondents have filed Counter Reply and

resisted the claim of tho applicant.

1
It is stated that the post of Extre-Departmental
granch |[Post Master and ED D Acum EDM C were sanctioned

for establishment of Mishraulie Branch office upon which

candidates were called for making appointment from the
District Employment office, Basti for filling up the afore-
said ogt. The District Employment Exchange Basti submitted
a lis ;,f five candidates for the post of .e 00 Acum ~ EOMC.
The applications of all the five applicants were received

after last date fixed as 22 04 91. Ln the meantime the
| i

application of the applj,oam was received directly and the

SsDI appo_intod the applicant on the said pest and the
applicant joined his duties on 13. 06 ﬁ. It is stated
that since the irgegularity was chm in @_ak'j,:ig appointment

of the appiicant, thex:g?oré}' his éppainﬁ?ﬁ'ént has been

carcelled,

It has been contended on behalf of the spplicant

that the cancellation of the appui.;ﬂf-ml'ﬂt of the applicant

wh

‘has been done under the provisions of Rule 6 of E D A(C & $)
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Rul;s 1964 agai:ﬁst which >no, appeal is ;‘;rwidad. The
| applicant suybmitted repreésntation to Fafst mastor General
Gorakhpur on 18 12 1991 (Annexure A-3).The representation
remai ned una?tendad for the last ten u;onths, hemq the
applicant has came up before this Tribunal. We feel that
‘the department should be givoh an oppartunity to give it
final verdict by adjudicating the plea raised by the

applicant in his representatien,

]

Thus the application is disposed of f with the
‘direction to the Post Master General durakhpur to decide

f"thq representation of the applicant dated 18 12 91 within
a perigd of on@ monthg from the date af communication to
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The éépﬁli&mt’ shall, houwevar, be at libsrty

this order.

to file fresh applicatien befors this *[ribunal if he is
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aggrieved by tRe order passed on his representation,
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